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the use of the summary powers under the
act primarily to evict unauthorised occu-
pants and retired empioyees of the enter-
prises. An extract of the guidelines is given
in the statement below.

Extracted Version of Guidelines for Public

i) The provisions of the Act shouid notbe -

STATEMENT

Premises Act

Theprovisions ofthe P.P. Actshouldbe
used primarlly fo evict totally Riegal
occupants of the premises of public
authorities orunauthorised soublatiees,
oremployees who have ceasedtobe in

- thelr service and thus ineligible for oc-
cupation of the premises. The proceed-
ings should be initiated in accordance
with the provisions of the Act only in
cases where the occupation becomes
unauthorised on genuine grounds of
law.

resorted to either with a commercial
motives orto secure vacant possession
of the premises ir.order to accommo-
date their own employees, where the
premises were in occupation of the
orginal tenants to whom the premiises
were let elther by the public authorities
orthe persons fromwhomthe premises
were acquired.

H) Aperson in lawful occupation of any

* promises should not be treated or de-
clared to be an unauthorized occupent
merely on service of notice of termina-
tion of tenancy, nor shouid any contrac-
tual agreement be build up by taking
advantage of the provisions the Act. At
the same time, it will be open to the
public authority to secure periodic revi-
sion of rent in terms of the provisions of
the Rent control Act in sach State, orto
move undergenuine grounds underthe
Rent Control Act for resuming posses-

PROGRAMME
pleased o state:

sion. In other words, the pubiic authorl-
ties would have rights similar to private
landiords under the Rent Control Act In
dealing with genuina legal lenants;

R is necessary to give no room for
tively resorted to for the purpose of
- securing an unwaranted increase in
rent, or that a change in tenanty was
permitied in order to benefi particular
Individual of institutions in orderto ben-
ofit perticular individual of Instiiutigns
inorder to avoid such imputations or

- abuses of discretionary powers. The

release of premises or change of ten-
ancy shouid be decided at the level of
Board of Directors of the Public Under-
taking.

Al the Public Undertakings should im-
mediately review all pending cases
before the Estate Officer or Courts with
reference fo these guidelines, and with-
draweviction proceedings againstgenu-
ine tenants on grounds otherwise than
as provided under these guidelines.
The provisions underthe P.P. Actshould
be used henceforth only in accordance
with these guidelines.

[ Transtation)
issues Discussed in NDC Mesting
1247. SHRI RAJENDRA
SHARMA :
SHRI KODIKKUNIL SURESH:
KUMARI PUSHPA DEVI
SINGH:

Wik the Minister of PLANNING AND
IMPLEMENTATION

_ (a)the issues discussed jn the mesting

~ of the national Development councll held in
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December, 1991 and the decisions taken
thereon; :

() whether the Planning Commission
proposes to allocate more financial assis-
tance to States;

(c) the criteria for allocation of funds to
States?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
H.R. BHARDWAJ): (a) Thefollowing issues
were discussed in the 43rd meeting of the
National Development Council (NDC) held
in December, 1991:

(1) Directional paper on * Obijectives,
Thrusts and Macro Dimensions of the
Eighth Plan *

'(2) Future of Centrally Sponsored
Schemes;

(3) Distribution of Central Assistance and
Open Market Borrowings among the
mwﬁngtﬁoﬂghm}’lan;and'

(4) Population Control
() Perspective & Planning

() Challenges & Strategies.

The following decisions were taken at

the meeting:

1. The Directional paper on the Eighth
Plan was approved.

2. 1 was agreed that 113 Centrally spon-
sored Schemes, as suggested by
Narasimha Rao Committee, will be
transferred to the States along with
Central share of funding.

3. The NDC also approvedthe formulafor
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the distribution of Central Assistanceto
Non-special Category States.

4. TheNDCalso approvedthetwo Papers
on:

Population Control:
() Perspective & Planning
(i) Challenges & Strategies.

(b) Out ofthe budgetary support available,
Planning Commission has allocated
Central assistanca to the States forthe
Annual Plan 1992-93

There Is no scope 1o allot more funds to the
States.

(c) The formula for Distribution of Central
assistance to States as approved is

presented below:

I. Fromthe total Central Assistahea. set-
ting apart the funds required for exter-
nally alded schemes, as is now being
done; ‘

1. providing fromthe balance, reasonable

amounts for Special Area programmes;
. viz,,

(a) Hill Areas;

(b) Tribal areas;

(c). Boarder Areas; and
(d) NEC;

. Keeping from the balance 30% for the
ten Special Category States; and
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Criteria . Weight (%)
‘1 Population (1971)
il. Percapita income 25%
of which:
{a) According to the “deviation”
method covering only the States
with per capita SDP below the
national sewerage 20%
(b) According to the “distance”™
method covering all the
fiftoen States 5%
lll. Performance 7.5%
of which:
(a) According ‘o “Tax effort” as defined in
the previous Gadgil formula 2.5%
(b) According to fiscal management,
as defined in the previous
revisad foormula; and 2.5%
{c) According to progress in respect
of national objectives 2.5%
V. Special Problems 7.5%

Under the criterion of the performance
Inrespect of certain programmes of national
priority the approved tormula covers four
objectives viz., (I) population control; (if)
elimination of illiteracy ; {iii) on-time comple-
tion of externally alded projects; and (iv)
success In land reforms.

[English]
Agricultural Land Celling Act

1248.SHRIP.P. KALIAPERUMAL:WIll
the PRIME MINISTER be pleased to state:

(a)mnnmmwtplus in

the country is far short of the estimated
surplus land under the Agricuitural Land
Celling Act;

(b) it so, the measures taken or pro-
posedto be takento bridge the gap between
the estimated/declared surplus land; and

(c) the steps taken to implement the
recommendations of the Revenue Minister's
Conference, 1985 regarding the reduction
in land ceiling Emits?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): () Yes, S



